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provision
Development Act, 1957.
(c) Does not arise.

(d) The Master Plan is being
plemented by the various authorities
concerned either from Plan funds or
from other normal sources

Dhobies in Ministers’ Bangalows in
New Delhit

1142. Shri Eanwar Lal Gupta:
Shri R. 8. Vidyarthi:

Wil the Minister of Works, Housing
and Swpply be pleased to state:

(a) whether Government are aware
that the bill for water and electricity

(b) if so, the particulars of. such
bungalows; and

(c) the steps taken to check this

Ministers’ Bungalows are occupied
Dhobies. It has been decided that
from the 1st April, 1967 the charges
for the electricity and water consum-
ed in the servant quarters attached to
‘Ministers' Bungalows will be treated
ng expenditure op private account and
adjusted against the free voluntary
limit of Rs. 2400 per annum,

(b) Information is not readily avail-
mble,

{c) Does not arise.
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try of Works, Housing and Supply
(Shri Igba) Singh): (a) and (b). Ac-
cording to the survey conducted in
June-July 1860, about 50,000 families
were squatting on Government and
public lands jn Delhi. These families
comprise-—

(i) Migratory labour;

(ii) Government servants and em-
ployees of local bodies; and

(iii) others.

Their distribution locality-wise is
not available. A Jhuggis and Jhopris
Removal Scheme has been drawn up
lo provide alternative accommodation
to these families. The sguatters in
categories (i) and (ii) are to be pro-
vided with camping sitesof25 suare
yards and those in category (ii) wiﬂl





